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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Twenty-sixth Report 
on the Ministry of Home Affairs-Central Grants to Voluntary 
Organisations engaged in the welfare of Sche<fuled Castes and 
Scheduled Tribes. 

2. The Committee took the evidence of the representatives of the 
Ministry of Home Affairs on the 16th and 17th January, 1974. The 
Committee wish to express their thanks to the Officers of the Minis-
try of Home Affairs for placing before the Committee material and 
information the Committee wanted in connection with the examina-
tion of the subject. 

3. The Report was considered and adopted by the Committee on 
the 26th April, 1974. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (See Appendix-IV). 

NEW Da.m; 
April 29, 1974 
Vaisakha 9, 1896 (Saka). 

, 

-D. BASUMATARI, 
Chairman, 

Committee on the Welfare 01 Sched,ded 

caStes and Scheduled' Tribes. 

(v) 
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OBJECTIVES 

The Committee have been informed that the Government of 
India started the scheme of giving grants-in-aid to the Voluntary 
Organisations . for the welfare of S 'heduled Castes, Scheduled Tribes 
and other Banckward Classes from the First Five Year Plan in 
1951. The grants-in-aid are now given to the Voluntary Organisa-
tions for the following purposes:-

(i) In respect of Scheduled Castes for propaganda and publI.-
city for the removal of untouchability through the em-
ployment of Pracharaks, Bhaj4ft M4nd4lies, film shows, 
posters etc., opening of schools, hostels, training in arts 
and crafts, improvement in the living and working con-
ditions of scavengers and sweepers. 

(ii) For the Scheduled Tribes, for the conduct of Ashr4ffl 
Schools, hostels, training of workers, running of schools, 
organisation of Balwadis and BQlkend.Ta8 in crafts, re-
search work etc. 

(iii) For 'Other Bankward Classes', for the running of hostels, 
community centres, hospitals, maternity and child welfare 
services. 

(iv) For the Nomadic Tribes, for the running of hostels,' work-
shops, and training in crafts. 

(v) For the Scheduled Castes and Scheduled Tribes, for pre-
examination training for LA.S. and allied Services examI.-
nations conducted by the Union Public Service Com-
mission. 

\ 1.2. The Committee enquired· about the objectives for giving 
grants to the Voluntary Organisations. The representative of the 
Ministry of Home Affairs has stated during eviden::e 'that the 
Voluntary Organisations have always played a pioneering role in 
the field of social work. Community support, rather than State aid, 
is their main-stay. But, in the present hard times, they are unable 
to undertake large-scale welfare programmes without assistance 
from public funds, as sources of contributio~ have dried up, He has 
added that Voluntary Organisations could lend a human touch, 



particularly necessary for social welfare, which the State's imper-
sonal machinery would not be able to provide. Voluntary Organi-
sations have flexibility in their approach and poS'3ess an ability to 
mobilise community support for 'the programmes. The Committee 
asked about the role played by the Voluntary Organisations in 
ameliorating the conditions of S' heduled Castes and Scheduled 
Tribes. The representative of the Ministry of Home Affairs has 
at_ted during evidence:-

"Voluntary Organisations have supplemented Governmental 
efforts for removal of untauchability. They have also 
run educational institutions, Balwadis etc. and have been 
imparting training in arts and crafts for the benefit of 

. the Scheduled Castes and Scheduled Tribes. They also 
train workers for undertaking social work. In fact, these 
Voluntary Organisations are providing support to official 
efforts. Further, they also strive to rouse the consciou9-
ness of all sections of the people who are better placed 
in order that they may also contribute their mite for 
ameliorating the lot of the negle:ted sections of the 
society:' 

1.3. On being asked whether the Voluntary Organisations have 
fulfllled the objectives for which grants are given to them, the re-
presentative of the Ministry of Home Affairs has stated during 
evidence that the performance of the Voluntary Organisations has, 
on the whole, been satisfactory. This is borne out by the response 
they are getting from the Scheduled Castes and Schedulro Tribes in 
their areas. Considerable headway has been made by ~hem, parti-
cularly in the field of education. He has added thf,t, by and large, 
they have fulfilled the objectives, for which grants are given to 
them. In reply to a question, the representative of the Ministry of 
Home Affairs has said:-

"By and large, within the constraint of the resources and the 
limited funds placed at the disposal of these Voluntary 
Organisations results achieved have been more than com-
mensurate. I submit that due to paucity of the resources, 
we have most regretfully been compelled to deny financial 
assistance to certain Voluntary Organisations. Perhaps, 
if we had enga~d these organisations in the same pur-
pose for which they are now engaged, much result would 
have come forward" 

1.4. The Committee desired to know the reaction of the Govern-
Dlent to a suggestion that Government need not .JZive any JUants to 
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Voluntary Organisations and, instead, utilise the money thus saved 
through their own agencies for the welfare of Scheduled Castes 
and Scheduled Tribes. The representative of the Ministry of Home 
Affairs has stated during evidence that this suggestion runs counter 
to the principle behind the policy of promoting nOD-Official efforts 
and invoking better participation. Since the problems of the Sche-
eluled Castes and Scheduled Tribes are national in character, it is 
necessary to involve the public at large in the process of resolving 
those problems. He has added that the amount given to Voluntary 
Organisations is relatively small, and, if that is taken over for being 
spent directly by Government, it is not going to add substantially 
to the government efforts on the other hand, it would have serioUi 
repercU"oisions on voluntary effort. 

1.5. The Committee agree that voluntary eftorta, besides Govel'll-
mental activities, are essential for ameliorating the conduitions of 
Scheduled Castes and Scheduled Tribes. The Committee also note 
the objectives for which grants-in-aid are given by the Government 
of India to the Voluntary OrganisatioDs engaced in the welfare of 
Scheduled Castes and Scheduled Tribes. The Committee would like 
the Government to make an assessment of the impact made on the 
removal of untouchability through the employment of Pracharaks 
and Bhajan Mandalies. The Committee suggest that assistance to 
the atlected Scheduled Caste penON and pursuing with tbe Police 
authorities the stricter enforcement of the Untouchability (Offences) 
Act, 1955, should also be one of the objectives of the Voluntary 
Organisations engaged in the removal of untouchability. 

1.6. ADother objective which the Voluntary Organisations should 
have is to help Scheduled Cute and Scheduled Tribe persons in 
getting employment. In this context, the Committee would like to 
point out that in numerous cases, when the Comoaittee have examin-
ed the various Departments and Pultlic Undertakings, the Com-
~mlttee have heen informed that copies of recruitment aotilkations/ 
acIverthements are forwarded to the recocaiaed Voluntary Orgui-
satiOlls to apensor Scheduled Caste and Scheduled Tribe eandWates 
for empJoymeat "ut the respouse from such OrgaaisatiollS is 
either uil or extremely poor. The Committee would like tile Gov-
ernment to impress on the Volulltary Orgrmisatioas reeeivine 
graats-in-aid for the welfare of Scheduled Castes and Scheduled 
Tribes to play an effective and positive role iu this respect. 
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SELECTION OF VOLUNTARY ORGANISATIONS FOR GRANTS 

The Committee enquired whether the Voluntary Organisations 
receiving grants-in-aid from the Government of India were regis-
tered with the Government. The representative of the Ministry of 
Home Affairs has stated during evidence that the Government of 
India are not registering any Voluntary Organisations for the pur-
pose of giving grants. The only criterion is that the Organisation 
should be of an all-India character, that is, its work should extend 
to more than one State and that it should be a registered body under 
the Registration of Societies Act. The guiding factors in selecting 
the Organisations for payment of grants are their record of service, 
the standing of their workers and the management and the benefits 
which the backward classes derive from their activities. The re-
presentative of the Ministry of Home Affairs has added that the 
following types of 'Voluntary Organisations of a local character, that 
is, whose work is restricted to a particular State or area can also 
be given grants by the Government of India:-

(i) Organisations working in border areas or in interior areas 
with a large concerntration of Scheduled Tribes or Castes 
and Tribes which are very backward. 

(ii) Organisations which do not require assistance for recur-
ring expenses but are in need of funds for undertaking 
small capital works which will greatly enhance the bene 
fits flowing from their schemes. 

(iii) Organisations working for Scheduled Tribes in areas 
where there is a vacuum, that is, where no other organi-
sation is working for the time being. Before sanctioning 
grants to such organisations, the State Governments' 
recommendations are obtained. 

2.2. Asked whether applications for grants were also called for 
from the local organisations, the reyresentative of the Ministry of 
Home Affairs has sta~d during evidence that they entertain appli-
cations from new organisations if su~h organisations are of an all-
India character in areas where local orgnisations are not functioning. 
He has stressed that such applications are entertained within the 
constraint of financial resources. The Committee enquired whether 

.. 



5 
_ the Voluntary Organisations whose activities were confined only 

in one State and which were functioning effectively, were entitled 
for receipt of Central grants. The representative of the Ministry 
of Home Affl!irs has stated during evidence:-

"Where the activities of any organisation are confined only 
to a State, where the quality of work is of a unique 
nature, the case of such an organisation is considered 
on its merits and a grant given". 

2.3. In reply to a question, it has been stated by the representa-
tive of the Ministry of Home Affairs that at the initial stage itself 
when funds are given to any organisation, it is impressed upon the 
Organisation that it should not indulge in any political activities 
and that the funds IJiven by the Government are not intended for 
any politcal purpose. 

2.4. The Committee desired to know whether equitable distribu-
tion of the funds was made to all the States. The representative of 
the Ministry has stated:-

"An effort is made to make the distribution of funds and 
assistapce equitably. There is one element which may 
not ma~e the spread even in the sense that some organi>-
sations working in some areas may have pre-ponderance 
in those areas and in other areas, they may not be opera-
tive. To that extent, the objective of an even spread of 
the funds to the Voluntary Organisation'S gets qualified." 

2.5 The Commissioner for Scheduled Castes and Schedulec\ Tri-
bes in his Eighteenth Report (1968-69) has stated that D.A.V. 
College Trust and Management Society has undertaken a programme 
for the spread of education in the tribal belt of Orissa and opened 
a number of Colleges and S::-hools there. That Organisation's plan 
of development envisaged the setting. up in each district or section 
of a scheduled area an educational complex which, in course of 
thne, would have a College of Arts, Science, Commerce, a Teacher 
Training School, a High School, Polytechnic, Junior Te::-hnical 
Schools, Vocational Institutes, Student Training Programn¥!s, 
Trainin~um-Production Centres, Medical Aid Centres, etc. This 
complex would run a number of Primary, Middle and High Schools 
as well as vocational Schools in the remote and isolated parts in 
the' interior areas to be within easy reach of the school going 
children. The third phase of the above plan envisaged extension 
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of their activitiQs to the States of Bihar, Madhya Pradesh, Assam 
and other parts of India which have a sizeable tribal population. The 
Committee desirerl. to knQw whether Government intended to give 
grant-in-aid to the D.A.V. College Trust and Management Society 
to spread their educational activities for the welfare of Scheduled 
Castes and Scheduled Tribes. In a note furnished to the Committee, 
the Ministry of Home Affairs have stated that the D.A.V. College 
Trust and Management Society has not approached the Government 
of India for grant-in-aid in this respect so far. If and when such a 
request is received from that Society, it will be examined in consul-
tation with the State Governments concerned. 

2.6. The Committee desire that such Voluntary Organisations as 
are prepared to work in border areas or in interior /remo~ and 
difllcult areas, where there is a large concentration of Scheduled 
Tribes/Castes, should be given preference in the allocation of grants. 

2.7. The Committee suggest that while selectinc VolWltary 
Orl[anirations for grants, the Ministry of Home Ailairs should also 
consult the Commissioner for Scheduled Castes and Scheduled Tri-
bes. Voluntary Or,anisations, whose work has been commendable. 
for example, the Ramakrishna Mi"sion, to cite as an instance should 
be pursuaded to enlarge the scope and area of their activities for 
the welfare of Scheduled Castes and Scheduled Tribes and greater 
allocations made for grants to them. Voluntary Organisations. 
whose work has not been found satisfadory, either by the Com-
missioner for Scheduled Castes and Scheduled Tn1tes or Ity the 
Director General of Backward Classes Welfare should be removed 
from the list of Organisations entitled to such grants. 



In 
LIAISON BETWEEN THE MINISTRY OF HOME AFFAIRS AND 

VOLUNTARY ORGANISATIONS AND THEIR WORKING 

The Committee desired to know the nature of liaison between the 
Ministry of Home Affairs and the Voluntary Organisations. The 
representative of the Ministry of Home Affairs has stated during evi-
dence that the Officers of the Government of India are frequently 
visiting these Organisations to see for themselves the working of the 
schemes undertaken by them. In addition, representatives of these 
Organisations, on their own, also come in contact with the Ministry 
to report the progress and to relate the problems that are facing them 
in the field. The Director-Genera.l, Backward Classes Welfare, or 
his nominee, namely, the Zonal Director or the Deputy Director, 
functions as the Government's representative on the Managing Com-
mittees of the various Voluntary Organisations receiving grants-in-
aid from the Ministry of Home Affairs, which is considered a fairly 
effective way of maintaining liaison and also overseeing the activities 
of these Organisations. In reply to a question, it has been stated that 
apart from inspections that are carried out. there has not been any 
separate detailed eva.luation of the activities of the Voluntary Orga-
nisations. 

3.2 The Committee pointed out that it was brought to their notice 
that the work of the Voluntary Organisations was not inspected by 
anyone and enquired whether it was possible for a few Zonal Direc-
tors or Deputy Directors to inspect the activities of the numberous 
Voluntary Organisations. The representative of the Ministry of 
Home Affairs has stated during evidence:-

"All the Zonal Officers under the Directorate General ha.ve 
instructions to inspects at least once a year the activities of 
the Organisations receiving grants-in-aid from the Govern-
ment of India. It is possible that 3S a sample some types 
of work are only inspected and some places are not visited. 
The visit of a Zonal Officer to a particular non-official 
Organisation is combined along with his inspection of other 
p!'ogrammes. It is likely that some such works might not 
have been visited. But by and large, supposing a parti-
cular All India Organisation has got branches in 23 loea-

'2 



• 
tions, it is possible that five locations were not inspected 
in a particular year or may be four or may be seven. It 
is conceded that aU the institutions are not visited". 

3.3. In reply to a question, the representative of the Ministry of 
Home Affairs has stated that the country has been divided into 
five Zones. The headquarters of the Zone for the Southern 
region is at Madras, for the Western Zone, it is at Ahmedabad, for 
the Northern Zone it is at Chandigarh, for the Eastern Zone it is at 
Patna and for the Central Zone it is at Bhopal. In addition, there 
are Offices at Bhubaneswar, Shillong and Lucknow. In reply to a 
query, it has been stated that the Government nominee ensures tha.t 
the Voluntary Organisations comply with the terms and conditions 
under which the grant is given. The Committee enquired whether 
it was possible for one person to examine the activities of the Volun-
tary Organisations in three or four States. The representative of 
the Ministry of Home Affairs has stated:-

"I can say that the Zonal Director or the Deputy Director may 
not be in a position to visit all the activities of all the Orga-
nisations in his jurisdiction within one year. That is why 
I submitted earlier that it is possible that some Organisa-
tions might have been left out unvisited, but, as my col-
league has assured, we shall again issue instructions to our 
Zonal Officers to increase the frequency of their visits and 
inspections." 

3.4. In reply to a question, the representative of the Ministry of 
Home Affairs has stated that the reports of the field Officers under 
the Director General, Backward Classes Welfa.re are also made avail-
able to the Commissioner for Scheduled Castes and Scheduled Tribes 
for scrutiny. He has added that the Commissioner for Scheduled 
Castes and Scheduled Tribes can directly ask a.ny field Officer of the 
Directorate General of Backward Classes Welfare to submit to him 
a report on any subject. In reply to another question, the represen-
tative of the Ministry of Home Affa.irs has said that each Zonal 
Director covers more than one State. 

3.5. The Committee desired to know whether prior approval of 
the Government was taken by the Voluntary Organisations on ex-
penrtiture exceeding Rupees one lakh (or any other limit prescirbed 
in this behalf) incurred on a single item by the Volunta.ry Organi-
sations. The representative of the Ministry of Home Affairs has 
replied:-
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"Voluntary Organisations have to take the approval of the 
Government for any scheme. Even if the cost of the 
scheme does not exceed one lakh rupees, for every single 
item detailed information is to be furnished by them at the 
beginning of the year. While asking for the grant-in-aid, 
approval of the Government has to be atken for running 
these schemes. It is only after such approval tha.t the 
Voluntary Organisations can go ahead with the schemes 
proposed by them "'·nd accepted by the Government". 

3.6. In a written note fuh __ Jhed to the Committee, the Ministry 
of Home Affairs have stated that the accounts of the Voluntary Orga-
nisations are regularly audited. ~ In the caSe of Organisations receiv-
ing grants-in-aid of more than Rs. one lakh, the auditing is done by 
the Comptroller and Auditor General of India. Any defects pointed 
out by the audit are brought to the notice of the Organisations con-
cerned and the steps taken by them to rectify the defects are inti-
mated to the Government of India -and to the Comptroller and Audi-
tor General of India for their information by the Organisations con-
cerned. In the case of Organisations receiving grant-in-aid of less 
than rupees one lakh, the auditing is done by recognised Chartered 
Accounts. However, even in these cases, the audit party which exa-
mines the accounts of th;s Ministry every year, goes through the 
accounts furnished by these Organisations. 

3.7. The Committee enquired about the action taken on the six-
monthly and yearly progress reports submitted by the Voluntary 
Organisations to the Government of India. The representative of 
the Ministry of Home Affairs has stated that the progress reports 
furnished by the Organisations are examined with a view to finding 
out whether the grants released for the schemes are properly utilis-
ed or not and whehter there have been any diversion of funds. If, 
however, it is found that there are shortfalls in utilising any funds., 
the amount untilised is reduced from the subsequent grant-in-aid. 
These reports enable the Ministry to keep a watch on the quality and 
quantity of work done by these Orga.nisations. 

3.8. Asked whether the Government ('an interfere in the working 
of the Voluntary' Organisations, the representative of the Ministry 
of Home Affairs has said that, normally, the Government do not inter-
fere ir. the working of the Organisations in order that their voluntary 
character is protected. Explaning further, the represenhtive of the 
Ministry of Home Affairs has stated that once it is generally known 
that it is the Government which have the reins of the Organisation 
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in their hands, then the efficacy and effectiveness of that Organi-
sation would stand reduced corresponnmgly in the eyes of the people 
for whose benefit the Organisation is worki~.g, because the Voluntary 
Organisations have a role which governmental organisations cannot 
perform. If the Government take control of these Voluntary Orga-
nisations, then that role gets affected. He has added that if any 
adverse report is received about the working of a Voluntary Organi-
sation, the Government of India, after necessary inquiry, stop the 
grant-in-aid of that Organisation. 

3.9. The Committee desired to know whether the Government of 
India had received compla.ints from the Government nominees on the 
Managing Committees of the grantee Organisations or from the Zonal 
Directors or from the State Governments that the Voluntary Orga-
nisations were not functioning properly. In a written note furnished 
to the Committee, it has been stated:-

"No such complaint has so far been received from ;my nominees 
of the Government on the Managing Committees of the 
Voluntary Organisations but an adverse report in 
respect of the Andhra Pradesh Adimjati Sevak Sangh, 
Hyderabaf\, was received from the Deputy Direc-
tor, Backward Classes Welfare, Madras during 1972-73. It 
may be added tha.t the grants to the Andhra Pradesh Adim-
jati Sevak Sangh have been stopped with effect from 1973-
74." 

3.10. The Committee asked whether the Ministry of Home Affairs 
intended to bring out any pUblication for the gUidance of the Volun-
tary Organisations. The representative of the Ministry of Home 
Affairs has said:-

, There is no difficulty in bringing out the publication on the 
working of the aided Voluntary Organisations. This 
material could be included in the Annual Report of the 
Ministry which is presented to Parliament on the 
eve of the Budget discussion. This matter will be pursued 
further on those lines. Certainly we shall cons;der includ-
ing a chapter on the role of the working of the Voluntary 
Organisations in the report of the Ministry itself." 

3.11. The Committee need hardly emphasise that in order to assess 
the proper working of the Voluntary Organisations, it is essential 
that the schemes undertaken by them for the welfare of Scheduled 
Castes and Scheduled Tribes should be thorol:.ghly inspected by the 
Omcials of the Ministry of Home Affairs. The Committee are sorry 
to Dote that the Zonal DireciorslDeputy Directors of the Directorate 
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General of Backward Classes Welfare have not been able to inspect 
-each year all the Voluntary Organisations receiving grants from the 
Government of India. The Committee desire that the Ministry of 
Home Affairs should tighten their inspection machinery sO that the 
working of each and every Voluntary Organisation receiving grant. 
in.aid is thoroughly inspected every year. This will have a proper 
~heck on the implementation of approved schemes by the Voluntary 
Organisations. 

3.12. Besides including a chapter on the working of the Voluntary 
'Organisations in their Annual Reports made available to Members 
of Par;iament during the General BlllClget discussions, the Committee 
would like the Ministry of Home Affairs to bring out a pamphlet or 
brochure publicising the objectives for, and terms and conditions on, 
which grants-in-aid can be availed of by Voluntary Organisations 
working for the Welfare of Scheduled Castes and Scheduled Tribes. 
Such a pamphlet or brochure may also describe the procedure for 
making applications for grants-in-aid, inspections, achievements etc. 
lor guidance of ail concerned. 

666 L.S.-2. 
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GRANTS TO VOLUNTARY ORGANISATIONS 

'!'be Committee have been informed that grants-in-aid are giveD 
to the Voluntary Organisations on the following terms and condi-
tioos:-

... 

(1) The funds will not be used for party, political or anti-
GO\7ernment propaganda. If it is found that this has been 
done, future grants will be withheld and those already 
sanctioned recovered.· 

(2) The Organisations will submit to the Government of India-
a detailed report of the work done with the statement of 
accounts audited by a registered auditor within· a month 
of the close of the financial year. 

(3) The Organisations will agree to the occasiona.l visits of 
the Government Officers and consider their suggestions for 
the progressive working of the schemes. 

(4) The Organisations will agree to take a nominee of the 
Government as a member of their managing committee 
appointed for this purpose. 

(5) The accounts in SO far as they relate to the Central grant 
for the proposed schemes will be subject to the test check 
by the Comptroller and Auditor General of India at his 
discretion. 

(6) The Organisations will have no authority to dispose of any 
capital equipment for which grant-in-aid has been sanc-
tioned to them without prior approval of the Government 
of India and in the event of the Organisations dropping 
the schemes or being wound up, the ownership of such 
equipment and property would yest in the Government. 
The assets acquired by an Organisation out of Central 
grants should not be utilised for purposes other than those 
for which the grants are sanctioned. The Organisations 
will also maintain an audited record of all assets acquired 
wholly or substantially out of the Government grants (the 
term assets will mean (i) immovable property (ti) movable 
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property of a capital nature, where the value exceeds 
Rs. 1;0001-). 

(7) ~e funds wID be spent exclusively for the purpose for 
which they are meant. 

(8) Propaganda for the removal of Untouchability has to be 
conducted systematically and vigorously specially in the 
rural areas. The workers should be drawn both from 
Harijans and non-Harijans. 

(9) The Organisation wnI agree to make reservations for the 
Scheduled Castes and Scheduled Tribes in the posts under 
it on the lines of the reservations provided in service under 
the Central Government for these communities. 

4.2. The Ministry of Home Affairs have informed the Committee 
that during the first two Plan periods, no special amount was 
earmarkecl for aid to Voluntary Organisations. The expenditure 
during these Plan periods was Rs. 22.63 lakhs and Rs. 87 lakhs res-
pectively. During the Third Five Year Plan, a sum of Rs. 1.05 crores 
was allocated and spent. During the Fourth Five Year Plan. an allo-
cation of Rs. 2 crores was made for this purpose but the actual 
amount made available was only Ra. 1.69 crores. The entire amount 
bas been spent. For the Fifth Five Year Plan, an amount of Rs. 4 
crores is proposed to be allocated for the purpose. This is the amount 
proposed by this Ministry and allowed by the Planning Commission. 

4.3. The proposals for grants-in..a.id to the Voluntary Organisa-
tions during 1971-72 and 1972-73 were discussed in the meetings of 
the Working Group consisting of Offioers of the Department of Social 
Welfare, a representative each from the Planning Commislrion and 
the Voluntary Organisation concerned. In the light of the recom-
mendations made by the Working Group, tDe proposals were pro-
cessed with the Ministry of Finance in order to give grants...jn-aid 
to the Voluntary OrganisatioDS. The practice of setting up of Work-
ing Group has since been discontinued as it was found that this pro-
'cess takes a long time resulting in delay in according sanctions for 
the schemes. 

4.4. At the instance of the Committee, the Ministry of Home 
Affairs have furnished statements showing names of Voluntal'y Orga-
nisations which applied for grants-m..aid during 1970-71, 1971-72 
and 1972-73 and names and the amounts of grants-in-aid released 
directly by the Government of India to the non-officiaI Organisations 
working for the welfare of the Backward Classes during the years 
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1970-71 to 1972-73 (See Appendices I &: II respectively). A statement 
showing the names of the Voluntary Organisations, schemes run by 
them and the grants-in-aid given to them during 1972-73 is at Appen-
dix III. 

4.5. The Committee desired to know the procedure followed by 
the Government of India for the release of grants to the Voluntary 
Organisations. The representative of the Ministry of Home Affairs 
has stated during evidence that the proposals receiveO. from the 
Organisations are first scrutinised in the Ministry. The schemes 
approved after scrutiny are referred to the Ministry of Finance for 
their concurrence. Thereafter, an administrative sanction for the 
grant-in-aid is issued. Simultaneously, half the amount of grant-in-
ain approved for an Organisation is released. If the grant in-aid is 
released for an Organisation that has already receiveci: such grant 
during the previous year, the first instalment will be released after 
scrutinising the unaudited statement of accounts and the progress 
report for the previous year. If the un-audited statement of acco-
unts disclosed any unspent balance, that balance is deducted pro-
visionally from the first in'Stalment. The Organisations are required 
to send their propress reports for the first six months and also 
audited accounts of the previous year by the 15th of October. After 
these are received anli; examined, the second instalment is released 
after neducting finally any unspent balance of the grant-in aid. In 
order to ensure that the grantees comply with the terms and condi-
tions of the grant-in-aid and that the sanctioned schemes are run on 
'proper lines, the Director General, Backward Classes Welfare, or 
his nominee, has been appointed as Government nominee on the 
Managing Committee of each of the grantee Organisations. The 
schemes run by the grantee Organisations are also inspected by 
the Officers of the Directora'e General, Backward Classes Wel-
fare, and the Commissioner for Scheduled Castes and Scheduled 
Tribes. The grantees submit 'Six monthly and yearly progress reports 
of the work done by them which 'ire examined in the Ministry. The 
Commissioner for ScheO.uled Castes and Scheduled Tribes also 
reviews the work done by the non-official organisations in his 
annual reports. The accounts are audited by the Accountant Gene-
ral Central Revenues where the grant of an Organisation is rupees 
one lakh or more. 

4.6. The Committee asked how it was ensured that the grants 
were not misused by the Voluntary Organisations. The representa-
tive of the Ministry has said during evidence that under the terms 
and conditions of grants-in-aid the Organisations have to spentt 
the grant only on the approved schemes. Any modification or change 
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in the approved pattern can be made only after obtaining the appro-
val of the Government, However, if the statement of accounts dis-
closes that the grantee has not used any part of the grant or did not 
spend the gr~t on any approved item, that amount is deducted from 
the subsequent grants. 

4.7. Asked whether Voluntary Organisations experienced any 
difficulty in getting the grants-in-aid, the representative of the 
Ministry of Home Affail'S has said fluring evidence that no 
serious difficulty has been experienced by the Voluntary 
Organisations in getting the grants-in-aid. He haos adderl: that in-
view of the limited amount available with the Government, it is not 
possible for the Government to meet the demands fully of the 
Voluntary Organisations. This has certainly affected expansion of 
the programmes of the Voluntary Organisations. The Committee 
pointed out that it was represented to them that the Voluntary 
Organisatioll'S faced serious difficulties flue to non-payment of the 
grant-in-aid' sought by them. The representative of the Ministry 
of Home Affairs has stated that the grants-in-aid ha,,·e to be deter-
mined after taking into account several factors--for example, the 
possibility and the extent of utility of the programmes suggested by 
the Voluntary Organisations and the overall f'vaiJability of funds. 
It is, therefore, not possible to accept in toto the estimates furnished 
by an Organisation in each and every case. Asked to state the reasons 
for not paying the full amount of the grant-in-aid asked for by the 
Scheduled Castes and Tribes. All India Services Pre-Examination 
Training Centre, Allahabad, the representative of the Ministry of 
Home Affairs has stated:-

''Presumably, the Committee is referring to the demand from 
the Allahabad Pre-Examination Training Centre for some 
additional posts and some additional buildings. I had 
occasion to inspect this Centre about four months back\ 
and the proposal was for setting up additional lecture 
halls and aciditional full time posts. 

I may submit for the information of the Committee that 
when we conceived of the Pre-Examination Coaching 
Centre in Allahabad, the idea was to make use of the 
entire facilities avaJilable in the University, the existing 
lecture halls, the existing library and the existing lectu-
rers on a part-time basis to lecture to these boys. The 
great name of the Allahabad University was there, and 
the idea was not to ereate their oWn lecture halls in the 
University exclusively for the Seheduled Castes or their' 
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Ow.n library or separate lecturers. In pursuance of that 
original concept of making use of the iDfra..structure al-
ready available in the AUahabali: University, We decided, 
apart from the financial constraints that ~e had, that 
the existing facilities should be made use of to the fullest 
extent possible." 

4.8. The Commitee pointed out that it was represented to them 
that the grants were not paid in time to the VolUfttary Organisations 
and as such tb.e activities of the Voluntary Organisations were ham-
pered. The representative of the Ministry of Home Affairs has 
stated during evidence:-

"With regard to the payment of grants to different Voluntary 
Organisations timely, I have to submit that the grant-in-
aid is released in two instalments. 'The first is released 
in June-July and the second in October-November. For 
the released of the first instalment of the gt·ant-in..aid, the 
Organisations have to submit the auditert aceounts of the 
grnts-in~aid received by them during the past year, the 
progress reports etc., and before the second instalment is 
released, they have to submit the audited statement of 
accounts an!\ other documents like half-yearly progress 
reports, half-yearly accounts etc. In fact, in order to 
ensure that it is released timely, we are not insisting on 
audited accounts of the past year, and this is a facility 
that we extend to them. Sometimes, these documents are 
not forthcoming from these Organisations with the result 
that the release of grant-in-aid is delayed. Otherwise, this 
Ministry takes sufficient care to see that the grants-in-aid 
are releasec\ to the Organisations in time so that their 
wor~ is not hampered" 

4.9. In reply to a question, the representative of the Ministry of 
Home Affairs has stated:-

"Very strict vigilance is exercised in the release of grants. 
Firstly" we have the audited statements of accounts which 
is a thorough financial statement.. Secondly, We have an 
enumeration by our Zonal Offieer of the physical and 
financial targets achieved.. Thirdly, we have a physical 
check by way of a sample or a random nature of the pby-
sic81 targe~ achieved Foutthly, we have • qualitative 
check of the nature of wark done. Fifthly, in ftgard to the 

~~ illustration &iven by the boo. Member, if there is a differ-
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enoe between the total number of boys for whom the claim 
is made and the actual number existing on boarding grants, 
we certainly tell the Organisation concerned, that it is 
most regrettable and we deduct the amount to that 
extent." 

4.10. On being askeri. whether grant's were paip to Voluntary 
Organisations for meeting their non-recurring~expenditure, like 
tConstruction of building etc., the representative of the Ministry has 
stated that grants-in-aid are now given to Voluntary Organisa-
tions for meeting non-recurring~nditure like construction of 
-building. during 1973-74, Rs. 1,50,000 has till then been sanctioned 
for sueh expenditure. But due to paucity of fun~, such expendi-
ture has not been sanctioned in all ca~ applied for, but only in 
.:restricted cases. 

4.11. The Committee asked what the mllimum and maximum 
:amounts by way of grants given to Voluntary Organisations by the 
Government were. The representative of the Ministry of Home 
.Affairs has stated during evidence:-

"We have not fixed any minimum or maximum limit in this 
regarrl The financial assistance depends on the nature 
of the schemes undertaken by them. We Ilre discussing 
this very carefully at various levels in the Ministry, in-
cluding the Ministry of Finance. As far as these Organi-
sations are concerned, we are also taking into considera-
tion the areas of their operation. There are ditBcult areas 
like border areaa and extremely inaccessible areas where 
normlly these Qrganisations are functioning. We would 
like to undertake this job with a total sense of del\tcation." 

4.12. The Committee enquired whether there was any machinery 
10 watch that the grants given to the Voluntary Organisations 
were actually utilised by them for the purpose for which th~y were 
:-given. The representative of the Ministry has stated:-

"The Organisations under the Direetor~ral and the 
OfBcers of the Ministry during their tour examine the 
fuuctioning of the various schems entruetes to the"·Volun-
tary Organisations. '!'be ZoJUll OMeers have got copies of 
the sanctioned issued to them an" the details of the 
fiaaDclal and physical taqeta to be aebieftd D1 their par-
~ OrPJllsatl81l8. The Zeal Oftloen- inspect their 
werking I!O 8& to fmtl· out .. to wbat extent the targets 
claimed by them have been achievecL They have abo 
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examined whether the funds which were placed at their 
disposal were properly utilised or not ann what were their 
difficulties. So, all these things have been gone into very 
closely. Whenever we find any difficulty in the matter, 
we refer to them. These Organisations give us their pro-
gress reports on their functioning. With reference to their 
progress reports, we take up the actual performance. As 
far as financial control is concerned, the Comptroller and 
Auditor General has the power to inspect the activities of 
these Organisations which receive more than rupees one 
lakh. In the caSe of other Organisations which are re-
ceiving lesser amount, the local audit is competent to' 
examine them." 

4.13. The Committee enquired whether before release of the 
grants, State Governments were consulted about the operational ac-
tivities of the Voluntary Organisations which han a number of 
branches in more than one State. The representative of the Ministry 
has stated: - 1 

"If the activities of an organisation are found to be isolated in 
• a State alone, we get the opinion of the concerned State 

Government. It becomes easy thereby and quickens the 
issue of our sanction. But, if an all-India Organisation 
has branches all OVeI', We have necessarily to depend upon 
the comments of all the State Governments before we 
actually release the grants. These will lead to a lot of 
delay resulting in the Organisations not being in a position 
to function. That is actually the difliculty." 

4.14. In reply to a question, the representative of the Ministry has 
staten that the Voluntary Organisations of the concerned State con-
sult the State Welfare Department because that Organisation re-
ceives other forms of grants from the State Welfare Departlnent. It 
has also been stated by the representative of the Ministry that a copy 
of the sanction of the amount is also endorsed to the State Govern-
ments concerned by the Government of India. 

4,15. The Committee asked for the reasons for continuous short-
falls in the expenditure ineutred by the Scheduled Castes and' 
Tribes All India Services Pre-Examination Training Centre, Alla-
babad, frOm 1~60 to 19'11-'7!. The representative of tIle Ministry 
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of Home Affairs has stated during evidence:-

"The shortfall during the years 1965-66. 1966-67, 1967-6S,.. 
1968-69, 1969-70, 1970-71, and 1971-72 was because the-
CeQtre could not utilise the grants given to it fully in 
respect of living con!ijtions, medical facilities and pay 
and allowances of the staff. In 1970-71, the non-recurring 
grant of Rs. 50,000 made available to the Centre for addi-
tional rooms could not be utilised. The reasons for the· 
shortfall are generally due to some trainees dropping 
out of the session in the event of securing jobs etc." 

4.16. The Committee note that during the First, Second and the 
Third Five Year Plans, Rs. 22.63 lakhs, Rs. 87 Iakhs and Rs. 1.05 
crores, respectively, were given to the Voluntary Organisations for 
the welfare of Scheduled Castes and Scheduled Tribes and other 
backward classes. During the Fourth Five Year Plan, out 01 Rs. 2 
crores allocated for this purpose, only Rs. 1.69 aores was actually 
made available to the Voluntary Organisations. For the Fifth Five 
Year Plan, Rs. 4 crores is aDocated for distribution to the VoJuntary 
Organisations. Looking to the gigantic task and the extent of 
voluntary effort needed to ameliorate the conditions of the Sche-
duled Castes and Scheduled Tribes, the Committee regret to note 
that from the very beginning insipificant amounts have been allo-
cated for payment to Volun~ Organi5ations for their activities. 
The Committee are of the opinion that with the steep rise in th.,. 
costs of everything, the amount proposed to be an.eated for the 
purpose during the Fifth Five Year Plan is very meagre and the 
Voluntary Organisations will not be able to do full justice to the 
problems of the Scheduled Castes and Scheduled Tribes. The 
Committee strongly urge the Ministry of Home Affairs and the 
Planning Commission to reconsider the matter and substantially 
increase the allocation for grants to Voluntary OrgaDisations in the 
Fifth Five Year Plan. The allocation of more funds will also enable-
the Ministry of Home Affairs to give grants to such of the deser-
ving Voluntary Organisations which could not get grants in the 
pasL " ' 

\ 4.17. The Committee recommend that with a view to avoid 
complaints of delay in making payment of enJlts to the Voluntary 
Organisations, the Ministry of Home Affairs should endeavour to 
release the first instalment of tlie grants-in-aid by the 31st May and 
the second instalment by the 30th September of each year on get-
ting the relevant information and documents from the concerned 
Voluntary Organisation so that the ~hemes 1a1lJl(!hed by them are 
not liampered. The Committee would al!lO like the Ministry oC 
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"Home Affairs to simplify the procedure and ferms in this eomaec:-
tion to cut down the delays to the minimum necessary for the 

"PUrpo!le. 

4.111. The Committee are glad to ftBd that one of the conditions 
'''n which grants-in-aid are given to Voluntary Organisations is that 
'the Organisations wilt apee to make reservations for Scheduled 
'Castes and Scheduled Tribes in the posts under them on the lines 
'of the reservations provided in service under the Central Govern-
-ment for these communities. The Committee, however, regret to 
· point out that this conditt.,. Is by and large observed by the Volun-
tary Organisations in its ltreach. For instance, the Committee ap-
pointed by the Delhi Aclministration to enquire into the happenings 
.f the Kasturba Baliks Vidyala, New Delhi, which is run by the 
: Harijan Sewak Saogh, an Organisation receivin, ,rants from the 
· Government, has pointed out &hat there was not a single Scbedu-
·lecl Caste teacher io this Vldyalaya and among the other employees 
also there were very few Scheduled Castes. Teh Committee woulil, 
· therefore, like the Government to ensure that this condition pres. 
eribed by them for making grants to Voluntary Organisations is 
fulfilled by each and every such Organisation. 

S.19. The Committee would also like the Ministry of Home 
.J\ftairs to impreu Upon the ,Vountary Organisation.s receiving 
'I rants from the Government of India to have on their managing 
-coDlmittees anti amoog their ·workers representatives of Scheduled 
.. utes and Scheduled Tribes. 



v. 
-GRANTS TO VOLUNTARY ORGANISATIONS II'OR IMPBOVE-

MENT IN THE LIVING AND WORKING CONDITIONS 01' 
SCAVENGERS AND SWEEPERS 

The Committee enquired, during evidence, about the measures 
lUldertaken bY the Voluntary Organisations to improve the living 
:and working conditions of the scavengers and sweepers. The rep-
resentative of the Ministry of Home Affairs has stated that grants-
in-aid are given to the Harijan Sevak Sangh and the Hind Swee-
pers' Sevak Samaj for this purpose. The Harijan Sevak Sangh is 
-running a Bhangi KftlSh,t Mukti Prog'ramme under which workers 
are trained in hygiene and environmental sanitation at the Safai 
Vidyalaya at Ahmedabad where workers are imparted training on 
conversion of dry latrines into water-borne typt so that manual 
'scavenging may be done away with. The Hind Sweepers' Sevak. 
Samaj, l'iI'ew Delhi, has been running 10 social welfare and educa-
tional centres for children and women of Scheduled Castes at Alla-
habad. Kanpur, Lucknow, Shahjahanpur, Varanasi, Gurgaon .. 
Patiala Katni, Ranaghat and Latehpur. In these centres, a Balwadi 
is run for the children of Scheduled Castes" particularly those be-
longirrg to sweepers and scavengers. Women and girls are also 
trained in tailoring and embroidery in these centres. 

5.2. At the instance of the Committee, the Ministry of Home 
Affairs have furnished a note stating that the following grants-in-
caid were sanctioned to those Organisations during the last ten 
years for this purpose:-

Year 

1963-64 
1964-65 

, 1965-66 
1966-67 
1967-68 . 
1968-69 
1969-70 . 
197C>-71 . 
1971-72 • 
1972-73 . 

._-_ .. - -
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Amount sanctioned for 
the improvement of 
the scavengers and 

sweepers 

Harijan Hind 
Sevak SW~r.I' 
Stmgh, Sc\ak 
Delhi SlImaj, 

Ne\y Delhi 

Rs. RI. 
72,000 26,410 

1,10,100 31,600 
1,10,100 31,77° 
1,19,200 35.250 
1,27,300 38>480 

1,27,300 43,200 
1,25,000 43,200 
1,00,000 43,200 
1,12,000 43,200 
1,25,000 52,800 
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5.3. The Committee are sorry to note that only two Voluntary 
Organisations, namely, the Harijan Sevak Sangh, Delhi and the BiDd: 
Sweepers Sevak Samaj, New Delhi, are given grants by the MiDis-
try of Home AJlairs for improvement in the living and working 
conditions of the scavengers and sweepers. The sc·avengers and 
sweepers are the lowliest of the low. The Committee need hardly 
emphasise that greater importance should be given to the improve-
ment of the miserable conditions in which the seavengers and 
sweepers live and work. The Committee recommend -that more and 
more Voluntary Organistations should be encouraged to undertake 
this work and, if necessary, more liberal grants, with less rigid terms. 
and conditions, may be given for this purpose. 



VI 
RAISING OF FUNDS VOLUNTARY ORGANISATIONS 

The Committee desired to know whether Government had 
-emphasised on the Voluntary Organisations to raise matching funds 
'from private sources so that more funds might be available to them 
"for ameliorating the conditions of Scheduled Castes and Scheduled 
~~bes. The representative of the Ministry of Home Affairs has 
stated during evidence that Government do not insist on a matcb-
ing contribution on every item, but their general financial condition 
and the sources they are able to mobilise on their own are taken 
into account before sanctioning granU. He has added that a number 
of Voluntary Organisations are raising funds from private sources. 
In quite a number of cases, funds given to them by Government 
are just a fraction of the total resources they mobilise for such pur-
pos~. But some Organisations are finding it difficult to raise a large 
quantum of funds on their own. 

6.2. The Committee wanted to know the possible sources!agen-
des to whom the Voluntary Organisations should approach for 
financial help for their useful Schemes. The representative of the 
Ministry of Home Affairs has added during evidence: 

4'About the question as to who are the possible sourceslagen-
cies, I may say that they are mainly the various Govern-
ment Organisations, the State Governments and other 
Central Ministries, particularly the Ministry of Education 

. and Social Welfare, and the Ministry of Health. For 
example, in respect of nutrition programmes the Depart-
ment of Social Welfare should be the organisation and in 
respect of health progarmmes the Ministry of Health and 
Family Planning would be the appropriate official organi-
sation; the entire intention is that theLr f:fforts should not 
be restricted to get grants from the Ministry of Home 
AffJlirs because there are allied programmes which are 
being conducted by other Ministries and departments, and 
they could get the maximum out of those programmes 
also." 

6.3. The Committee enquired about the action taken by the Gov-
ernment on the recommendation made in the Report of the Study 
'ream on Social Welfare and Welfare of Backward Classes (Reruka 
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Ray Report) that Voluntary. Organisations should reorient their' 
fund raising programmes so that they depended on the willing sup-
port of large majority of citizens, rather than on the generosity of a> 
few philanthrophists. The representative of the Ministry of Home-
Mairs has stated that they agree with that recommendation and will' 
welcome if Voluntary Organisations raise large quantum of such 
funds. 

6.4. At the instance of the Committee, the Ministry of Home-
Aftairs have furnished a note stating that the follOWing Voluntary 
Organisations have raised funds from private sources for ameliorat-
tngthe conditions of Scheduled Castes and Scheduled Tribes dur-
ing 197Q-71, 1971-'12 and 1972-73: 

(1) The Bhartiya Adimjati Sevak Sangh, New Delhi 
(2) The Bhartiya Ghumantoo Jan (Kbanabadosh) 

Sevak Sangh, New Delhi. 
(3) The Harijan Sevak Sangh, Delhi 
(4) The Hind Sweepers' Sevak Samaj, New Delhi. 
(5) The Iswar Saran Ashram, Allahabad. 
(6) The Servants of India Society, Poona. 
(7) All India Backward Classes Federation, New Delhi. 
(8) The Bharatiya Depressed' Classes League, New Delhi. 
(9) The Andhra Pradesh Adimjati SevakSangh, Hyderaba(L 

(10) The Andhra Rashtra Adimjati Sevak Sangh, Nellore. 
(11) The All India Women's Conference, New Delhi. 
(12) Shillong Budhists Association, Shillong. 
(13) Ramakrishna Mission, Kokrajhar. 
(14) Ramakrishna Mission, Vidyapith, Deogarh. 

6.5. The Committee realise that in these days of hard times it is 
rather diflicult for private Voluntary Organisations to raise funds-
by donations received from phiIanthrophists. It is precisely for 
this reason that tbe Committee have recommended in para 4.16 
above that the allocation for grants t'o Voluntary Organisations in 
the Fifth Five Year Plan should lte substantially increased: 

6 .•. Ia view of the above position, the Committee appreciate the 
efforts of the Voluntary Organisations mentioned in II8ftt 6.4 abovJ 
which raised funds from privafe sources for ameliorating the condi-
tions of Scheduled Castes and Scheduled TrIBes. The Committee 
would like aD Voluntary Organisations to emulate this example aDd 
make s-pecial and consistent efforts to enlist financial help from the 
general public maximum possiWe extent for their welfare schemes. 
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VOLUNTARY ORGANISATIONS IN 'dURAL AREAS. 

As the instance of the Committee, the Ministry of Home Mairs 
have furnished a note stating that the special problems in the tribal 
areas which require attention are education, health and improve-
ment of agricultural practices. So far as education is concerned, the-
Voluntary Orgamsaticms lVorkiRg in tribal areas, particularly the-
Ramakrishna Mission has been devoting special attention to the 
opeoing of schools in the isolated tribal areas for the beneftt of the 
tribal children. The Indian Red Cross Society has been doing good' 
work in regard to the improvement '<1£ health services in backward 
tribal areas of Uttar Pradesh. The Ramakrishna Mission, Ranchi, 
has been giving training :in modem methods of agriculture to Sche-
duled Tribes farmers under the Divyayan Programme. 

7.2. On being aslred whether all the Tribal areas were served by 
the Voluntary Organisations, the representative of the MiniStry of 
Home Affairs has r~plied in the .negative. He has added that it is not 
possible for a f.ew orgalllisat:OI'ls to cover the entire tribal areas 1n 
the country. Ask.ed. to state whether the VolUDtary Or,ganisatiQns 
were serving Scheduled Castes and S~heduled Tribes in remote areas 
of the country, the representative of the Ministry of Home Affairs 
has state:i. that some Organisations are working in certain remote 
areas. For example, the Ramakrishna Mission has ctivities in the 
North-Eastern region. The Indian Red Gross SOCiety is working in 
the Garhwal District. Uttar Pradesh. 

7.3. The Committee asked whether Voluntary Organisations 
were working in the areas predominantly inhabited by the tribals. 
The representative of the Ministry of Home Affairs has stated that 
some or~anisations. like the Ramakrishna Mission, are working in 
areas predOminantly inhabited by the tribals. , . 

7.4. The Committee enquired how far the Voluntary Organi~ 
tions could prevent alienation of land possessed by tribals. The re-
presentative of the Ministry of Home Affairs has said during evi-
dence :-

"Non-offtcial Organisations could initiate activities by way of 
arousing the consciousness among the tribals in this re-· 
gard. Even official aid could come forward by way or 

25 



26 

grant for such Organisations, in my personal opinion. I 
do not think that any non-official Organisation has se-
riously taken to this type of work in the tribals areas, as 
far as I know. For arousing the consciousness among 
the tribals of their rights, societies could be formed and 
they could get legal aid from the government, wherever 
it is provided for. Some financial provision, as I said, 
could be made for this. In many States legal aid provi-
sions were made but those provisions are not fully 
utilised." 

7.5. The Commit~ note that aU the tribal areas of the country 
:are not served by the Voluntary Organisations. The Committee 
Deed not emphasbe that the conditions of the Scheduled Tribes 
4eser~e special attention. The Scheduled Tribes are generaUy at 
the lowest level of literacy. Their lands have been encroached upon 
by non-tribals. They are also sultjected to other forms of exploita-
tion. In the opinion of the Commit'tee, the Voluntary Organisations 

. can play an important role in bringing about an improvement in the 
affairs of the triltals. The Committee desire that more Voluntary 
Organisations should be encouraged to undertake social BIld educa-
tional work in areas having concentration of Scheduled Tribes. Gov-
ernment should also impress upon the Voluntary Organisations to 

. take special interest in educating the Scheduled Tribes regarding the 
laws and regulations made for their benefit and help in getting them 
~financial and legal assistance. 



VDI . , 
ACTIVITIES AND ACHIEVEMENTS 

During evidence, the Committee desired to know whether the 
Ministry of Home Affairs had any suggestion to make to the Volun-
tary Organisations regarding aceelerating the pace of progess of 
Scheduled Castes and Scheduled Tribes in various fields. '!'he re-
presentative of the Ministry of Home Mairs has stated that tlte acti-
vities of the Voluntary Organisations are, by and large, 10 far con-
fined to the sphere of education, health and, to a certain extent, pr0-
paganda against untouchability. These 8I'e the main spheres in 
which these Voluntary Organisations are working. The Voluntary 
Organisations have not been devoting sufficient attention to the eco-
nomic upliftment of the Scheduled Castes and Scheduled Tribes. 
It will be helpful if these Organisations, in the cOlJling years, give 
some attention to this aspect also. This, perhaps, can be clone by 
undertaking 'Schemes like giving training in employment-oriented 
schemes. The Harijan Sevak Sangh is already training Scheduled 
Caste persons in various trades. Likewise, other Organisations can 
also take up similar schemes in order that the f>cheduled Castes and 
Scheduled Tribes are better equipped to take up technical jobs. 
They may also promote certain small scale and cottage industries 80 
that these persons can secure employment or can hecome self-em-
ployed persons. In respect of the economic upUftment programmes 
and promotion of small scale industries, the important thing is that 
cooperative organisations should be developed in which the Volun-
tary Organisations can certainly play a part. He has added that 
an individual by himself, in these crafts, does not normally succeed 
because it depends on the supply of raw material, supply of credit 
and marketing facilities, etc. This has to be supported by a coopera-
tive network, and if the Voluntary Organisations are to take part 
in organising the members of Scheduled Castes and Scheduled 
,ribes, who have been trained in various crafts, and small scale in-
dustries, into cooperatives, that can be a sphere where voluntary 
effort may be worthwhile. 

8.2. The Committee enquired whether the students who complete 
such courses are absorbed by the Government in the services 
under them. The representative of the Ministry of Home Mairs 
has stated that the training imparted by the Harijan Sevak Sangh 
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is recognised by the Ministry of Labour under the programme of 
imparting technical training. 

8.3. In reply to a question, the representative of the Ministry of 
Home Affairs bas stated that the Voluntary Organisations are not 
in a position to set up training centres because of the huge outlay 
involved. He has addeq that there are not many private institu-
tions exclusively for Scheduled Caste candidates, except the Harijan 
Udyog Shala run by the Harijan Sevak Sangh. 

8.4. In a written note furnished to the Committee, the Ministry 
of Home Affairs have stated that the Voluntary Organisations have 
been running 467 institutions (Schools, Arts and Crafts Trairung 
Centres and Hostels) for providing educational, arts and crafts train-
ing in various fields and hostel facilities to the Scheduled Caste and 
Scheduled Tribe students and 26,905 persons benefited during the 
year 1972-73. No study has been made about the number of persons 
trained by the Voluntary Organisations and who have found em-
ployment. 

8.5. The Committee asked whether Government has received any 
representations from the students studying in the Scheduled Castes 
and Tribes All India Services Pre-Examination Training Centre, Al-
lahabad, regarding their problems. The representative of the Min-
istry of Home Affairs has said: 

"Yes, Sir. Sometimes we do receive representations about 
the inadequacy of the facilities at the Centre and the in-
adequacy of the amount given for food. For instance, 
proper library facilities are not available. We do receive 
representations, not only representations but also oral 
complaints." 

8.6. The Committee asked about the type of work which the 
Voluntary Organisations could do in a better way than a govern-
mental organisation could do. The representative of the Ministry 
of Home Affairs has stated:-

"There are certain fields of activity where voluntary appeal 
has a greater impact on the conscience of man than a 
formal functioning of the Government official. I will 11-
lustrate it with reference to the work for the removal of 
social disabilities. For example, the work relating to the 
improving of living and working conditions of scavangers 
and others practising unclean occupations. I refer to the 
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work that might be done by voluntary agencies in going 
to tribal areas and improving the level of productivity in 
agriculture, in preventing wasteful practices such as 
;humming, in adopting measures that would ensure a 
greater return from the land, etc. Measures such as these 
could be more effectively undertaken by Voluntary Orga-
nisations." 

8.7. The Ministry of Home Affairs have informed the Committee 
that no guidelines have been laid down by the Ministry of Home 
Affairs for formulation of schemes by the Voluntary Organisations. 
Lt is open to these Organisations to conceive of any scheme for the 
benefit of the Scheduled Castes and Scheduled Tribes and approach 
the Government for financial help for their implementation. It may 
however be pointed out that issuing of guidelines to these Organisa-
tions may not be appropriate in view of their voluntary nature. As, 
however, the workers of these Organisations are more or less in con-
stant touch with the OfBcers of the Government of India, the pro-
blems of these Organisations are discussed and guidance provided 
wherever necessary. 

8.8. On being asked whether the activities of the Voluntary Orga-
nisations and those of the Welfare Departments of the State Gov-
ernments could be integrated to bring about better results, the re--
presentative of the Ministry of Home Affairs had stated that full 
integration may not be the appropriate answer to the problem. He 
has added that it is ensured that there is no overlapping of activities. 
It is not a question of supplanting one Organisation by another, but 
supplementing Government effort by voluntary effort. In reply to 
a question, the representative of the Ministry of Home Affairs haa 
stated:-

"In all these activities, there are certain areas where there 
are certain spheres of activities which, perhaps, Govern-
ment, by its very impersonal nature, may not be able to 
deliver in a perfect manner with such a sense of zeal and 
dedication as we can get through non-ofBcla1 effort. For 
instance, take medical care in the remote areas. Perhaps 
we may not even find the doctors or the para-medical per-
sonnel willing to work in such areas. I have seen from 
my own experience the remote and inaccessible areas 
where non-oftlcial organisations, missionaries from foreign 
eountries or from our own country rendering a very re--
markable 'Work. Likewise they are doing a remarkable 
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work in the field of education. This is 1tnly a supplemen-
tary effort and perhaps the supplementary effort can be 
the real effort; that has an impact on the lac:al people." 

8.9. The Coinmtttee pointed out that the Commissioner for Sche-
duled Castes and -Scheduled Tribes in his Twentie+h Report (1970-71) 
had commented on the working of the workers of the Bharatiya 
Depressed Classes League in the districts of Gaya and Sahabad. 
'The main work assigned to them was to help removal of the practice 
()f untouchability and to secure equality for the Scheduled Castes 
with the rest of the society. The Commissioner for Scheduled Castes 
.and Scheduled Tribes had obaerved:-

"Lt is very disheartening to note that due to lack of systematic 
planning, coordination and proper supervision this scheme 
was not at all functioning satisfactorily. The field of acti-
vities allotted to each worker was so vast that physically 
it was not possible to cover it by a single man. It is desir-
able that a fresh look be given to such schemes so that 
the jurisdiction is reduced and their scope of work is in-
creased effectively." 

8.10. The Commissioner for Scheduled Castes and Scheduled 
'Tribes had also remarked adversely about the propaganda work 
done by the prochll'r4kB of the Bharatiya Depressed Classes League. 
'The Committee enquired whether Government had taken up the 
matter with the Bharatiya Depressed Classes League and, if so, what 
remedial measures had been taken. The representative of the Min-
istry of Home Affairs has said that the matter has been consil\ered 
and it is felt that it will be better if that Organisation takes more 
constructive work. He has added that it has also been decided pro-
gressively to reduce the grants for propaganda purposes. In reply 
to a query, the representative of the Ministry of Home Mairs has 
said that a grant of Rli. 1,07,535 was paid to that Organisation during 
1970-71. In reply to a question, the representative of the Ministry 
of Home Mairs has stated that the Bhartiya Depressed Classes 
League has been specially requested not to cover the same area, 
not to repeat their activities in the same area, but to cover different 
areas. In reply to another question, it has been stated that there are 
46 PTacharaksand two regional supervisors. Rs. 9O,0Q0 is spent by 
the Depressed Classes League annually on PTacharaks. 

8.11. The Committee asked whether the Voluntary Organisations 
were able to mobilise public cooperation in gettina their various 
1IChemes implemented. The representative of the Ministry of Home 
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Affairs has stated that on the basis of the progress reports furnisbed 
by the Orgartisations receiving grants-in-aid, it does appear that the 
Voluntary Organisations are able to mobilise public cooperation in 
getting their various schemes implemented. 

8.12. The Committee enquired whether measures now adoptee! 
by the Voluntary Organisations for eradication of untouchability 
are adequate to meet the situation. In reply, the Ministry of Home 
Affairs have furnished a note stating that the voluntary Organisa-
tions are working within limited areas and it is not possible for 
them to tackle the question of untouchability in respect of the whole-
country. Till now, the main problem has been to ensure that the 
5cheduled Castes become aware of their rights and privileges under 
the Constitution. This phase has now been completed and the main 
question is the education of the general public against the evils of 
unteuchability. For this purpose. i\ will be necessary not only to 
utilise the Voluntary Organisations but also to make use of other 
agencies of the Government, for example, All India Radio, Films 
Division etc. During the Fifth Five Year Plan we have proposed 
an allotment of Rs. 5 crores for setting up a proper machinery for 
eradication of untouchability including the proper enforcement of 
the Untouchability (Offences) Act, 1955. The details of the mea-
sures which will be undertaken are being worked out. 

8.13. The Committee wanted to know whether there was any 
agency at present, either departmental or otherwise, to evaluate 
periOf\ically the achievements and the progress of the schemes un-· 
dertaken by the Voluntary Organisations in the various fields and 
whether any evaluation had been made by that agency so far. The-
Ministry of Home Main have furnished a note stating that the 
work done by the Voluntary Organisations is constantly evalua·ted 
by the Commissioner for Scheduled Castes and Scheduled Tribes. 
aDd he invariably makes a mention about the working of thE-se Orga-
nisations in his Annual Reports submitted to the President. Besides: 
the Officers of the Ministry of Home Affairs and the Organisation 
of the Director General, Backward Classes Welfare, also in'Spect the 
schemes and evaluate them. The progress reports submitted by the 
'Voluntary Organisations also give an idea of the progress achieved 
by them in the various fields. Generally. progress made is consider-
ed satisfactory. The reports of the Officers of the Directorate Gene-
ral, Backward Classes Welfare, are scrutinised in the Ministry of 
Home Mairs for deciding whether the grant-in-aid should be 
continued or not in cases where mismanagement or misuse is report-
ed. It m'ly be pointed out in this connection that, as a result of such 
reports, the Government of India have stopped giving grants-in-air( 
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10 the following Voluntary Organisations that have been receiving 
such grants-in-aid over the past few years:-

(1) Bharat Dalit Sevak Sangh. 
(2) All India Federation of Backward Classes. 
(3) The Andhra Pradesh Adimjati Sevak Sangh, Hyderabad. 

8.14. The Committee enquired how far the total expenditure in-
curred so far in payment of grants-in-aid had been commensurate 
with the results achieved by the Voluntary Organisations. The 
representative of the Ministry has stated:-

''The Voluntary Organisations have played an important role 
in meeting the needs of the Scheduled Castes and Sche-
duled Tribes people in the fields of education and health 
and work has been done by them in making the people 
belonging to Scheduled Castes and Scheduled Tribes 
aware of the benefiu and concessions to which they are 
entitled. The amount of grant-in-aid given to these Vo-
luntary Organisations has been very small. While during 
the Fourth Five Year Plan .period, an amount of Rs. 172.70 
erorea has been spent by Government directly, only 
Rs. 1.69 crares have been spent on the Voluntary Organi-
sation. The role played by these Organisations in isolat-
ed tribal areas is particularly noteworthy. In this con-
nection, the work done by the Ramakrishna Mission in 
Chirapunji and Arunachal Pradesh has been of the nature 
of a pioneering effort in bringing education to the door-
steps of the tribals in those areas. The role of Rarijan 
Sevak Sangh in undertaking. a scheme, for the Scheduled 
Castes people, particularly the lowest among them, has 
been noteworthy. Similarly, the Organisations havea1so 
been doing good-work in raising the educational standards 
of the backward sections of the people. It is indeed said 
that the Government have not been able to help the Orga-
nisations in a moTe suitable manner due to financial con-
straints. If the availability of funds was adequate, it 
would have been possible for the Government to give 
more assistance to these Organisations. It has also not 
been possible for the Government to give more assistance 
to these Organisations. It has also not been possible for 
the Government to increase substantially the number of 
Organisations to whom such help could be given. It is 
expected that in the Fifth Five Year Plan greater help 
would be given to the Voluntary Organisations. The 
amount allocated for this purpose in the Fifth Plan is 
likely to be substantially higher than the amount allocat~ 
ed in the Fourth Plan period." 
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Fifth Plan is likely to be substantially higher than the 
amount allocated in the Fourth Plan period." 

8.15. The Committee note that the Voluntary Organisations have 
not 80 far devoted sufticient aftention to the economic upliftment of 
the Scheduled Castes and Scheduled Tribes. The Committee desire 
that the Ministry of Home A8airs should advise the Voluntary Or-
ganisations to explore the possibilities of development of handicrafts 
and village industries for the benefit of Scheduled Castes and Sche-
duled Tribes. They should also start traiDing-cum-production cen-
tres and the training procramme should be linked up with the pro-
duction activity. This will facilitate the trainees to acquire the 
manual skill in a particular craft, and also knowledge of the methods 
of business organisation in the -respective trade. 

8.16. The Committee feel that .the Voluntary Organisations can 
play a very useful role in organising cooperatives of tbe Scheduled 
Castes and Scheduled Tribes in the fields or arts aDd crafts, small 
scale industries and agricultural activities. FormatioD of Coopera-
tives win help the Scheduled Castes and Scheduled Tribes to gef 
the required raw materials, credit aDd marketing facilities with less 
difficulty. VoluDtary OrganisatioDs caD also help the Scheduled 
Castes and Scheduled Tribes in availing of the legal aid, provisioD 
for which is made by several State Govemmenb for the henefit of 
these communities. 

8.17. The Committee would like the GovernmeDt to prepare 
some guidlines for the benefit of the Voluntary Organisations engag-
ed in the weUare of Scheduled Castes and Scheduled Tribes in the 
matter of formulation of their schemes and properly channelising 
their activities so that optimum beDefits is derived from the mODey 
spent for this purpose~ The Voluntary Organisations should also be 
advised to seek the cooperation and help of the Social Welfare De-
partments of the State concerned for better implementatioD of their 
schemes. 

NEW DELHI; 

April 29, 1974. 
Vaisakha 9, 1896·~--'(""S""ak;-a-:-) 

D. BASUMATARI, 
Chairman, 

Committee on ave Welfare of Scheduled 

Castes and Scheduled Tribes. 



APPENDIX I 

(Ste para 4.4 of the Report) 

Nama of the Voluntr.lry OrgGniBGtimu which applied ldr grantB-in-
aid during 1970-71, 19'71~72 and 1972-73. 

1. Harijao Sevak Sangh, Delhi. 
2. Bharatiya Depressed Classes League, New Delhi. 
3. Iswar Saran Ashram, Allahabad. 
4. Bharatiya Adimjati Sevak Saogh, New Delhi. 
5. Servants of India Society, Foona. 
6. Indian Red Cross SocietY. New Delhi. 
7. AIl India Backward Classes Federation, Delhi. 
8. Indian Council for Child Welfare. New Delhi. 
9. Aildhra Pradesh Adimjati Sevak Sangh, Hyderabad. 

10. Central Social Welfare Board, New Delhi. 
11. Ramakrishna Mission, Chirapunji. 
12. Ramakrishna Mission, Narendrapur. 
13. Ramakrishna Mission, Shillong. 
14. Sri Ramakrishna Advaita Ashram, Kalady. 
15. Ramakrishna Mission Ashram, Ranchi. 
16. Ramakrishna Mission Ashram, Purl. 
17. Ramakrishna Mission Sevasram. Silchar. 
18. Ramakrishna Mission Vidyapith, Deoghar. 
19. Ramakrishna Mission, Along. 
20. Bharatiya Ammjati Sevak Sangh, Orissa Unit, Rayagada. 
21. Scheduled Castes and Tribes, All India Services etc. Pre-Exa-

mination Training Centre, Allahabad. 
22. Hind Sweepers' Sevak Samaj, New Delhi. 
23. Bharatiya Ghamantu Jan (Khanabadosh) Sevak Sangh, New 

Delhi. 
24. National Council of Educational Research and Training, New 

Delhi. 
25. Andhra Rashtra Adimjati Sevak Sangh, Nellore. 

at 
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26. Thakkar Bapa Ashram, Nimakhandi (Orissa) . 

• 2'1. The Government of Madras/Mysore (for Pre-ExaminatiQD 
Training Centre). 

28. Sri Ramakrishna Ashram, Nimpith. 
29. All India Women's Co~erence, New Delhi. 
30. Sri Ramakrishna Seva Kendra, Ranchi. 
31. Jagjiwan Ram Trust, New Delhi. 
32. Ramakrishna Mission, Kokrajhar. 
33. Shillong Budhist Association, Shillong. 
34. Akhil Bharatiya Vimmukita Jati Sevak Sangb, New Delhi. 
35. Sarvodaya Bal Ashram, Rockwood, Simla. 
36. Gour Mohan Sachin Mandai Mahavidyalaya, Hireswarpur. 

24 Parganas. 
37. Sri Ramakrishna Seva Ashram, RaDcbi. 
38. Mikir Hills Sevakendra, Sarihajam, Assam. 
39. All India Crime Prevention Society, Luclmow. 
40. Andhra Pradesh Ghamantu Jan Sevak Sangh, Guntur. 

41. All India Federation of Scheduled Caste and Schetluled 
Tribe, Backward and Minorities Employees Association, New 
Delhi. 

42. Panchrur Colleges, West Bengal. 
43. Rev. Fr. S. Coelho of the Jesuit Fathers, Kohima. 
44. The Savar Krishi Sumbaya Simiti, Distt. Midnapur. 
45. The Anand Marga Relief Committee. 
46. Ramakrishna Mission, Vidyapith. 
47. Gandhi Harijan Vidyalaya, Manipur. 
48. M.C.T. Trust, Agra. 
49. P. Muthuramalinga Thevar College, Distt. Madurai. 
50. Elementary School, Alligaran, Madurai. 
51. Nitya Vyshnava Sangham, Hyderabad. 

\ 52. Santhal Pahadia Seva MandaI, Bihar. 
53. Loyola School, Kohima. 
54. Scheduled Tribes Education Society, Ellore. 
SS. Notified Area Council, Hinjilicut. 
56. Darappur Deshbandhu Pathagar '0' Club, Nadia. 
57. Social Welfare Advisory Board, Calcutta. 
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58. Ravidas Bhawan Nirwan Committee, Charkhi Dadri, 

(Haryana). 
59. Tamil Nadu Harijan. Sevak Sangh, Lalgudi. 
60. Jagjivan Institute of Social Reconstruction, New Delhi 
61. Akhil Bharatiya Kashyap Sabha, Allahabad. 
62. Mysore State Nanadev Shivji Samaj. 
63. Balmiki Sabha, Ajmer. 
64. Rawal Yogi MandaI, Gujarat State. 
65. Sabarkantha Education Society, Poona. 
66. Halpati Sevak Sangh, Barooli (Gujarat). 
67. National Memorial Trust, Indore. 
68. Akhil Bharatiya Adivasi Vikas Parishad, Ranchi. 
69. Bharat Dalit Sevak Sangh, Poona. 
70. Bhagwan Sri Sathya Sai Samiti, Shillong. 
71. Catholic Church, Bettiah. 
72. Kalopong High School, Kalipong (West Bengal). 
73. Sar Guru Sevak Samarasa. Sangh, Coonoor (Tamil Nadu). 



APPENDIX n 
(See para 4.4 of the Report) 

Names and tM amormts of lfT'aIIls in-aid releQsed dinetly by tM Gowrnmmt of IIIdUl to 
lite M1I-ofJicioJ organisatioflS working for the W.lfare of tM BaclrrDGrd Class durifrg the y«m 
1f70-71 to 1f'7S-73 are given belOfl}. 

SI. 
No. Name of the Organisation 

I. Harijan Sevak Sangh, Delhi 

%. Bharatiya Depressed Classes League, New Delhi 

3. Iswar Saran Ashram, Allahabad 

4- Bharatiya Adimjati Sevak Sangh, New Delhi I 
S. Servants ofIndia Society, Poona 

6. Indian Red Cross Society, New Delhi 

7. All India Backward Classes Federation, Delhi 

8. Indian Council for Child Welfare, New Delhi 

9, Andhra Pradesh Adimjati Sevak Sangh, Hyderabad 

10. Central Social Welfare Board, New Delhi 

II. Ramakrishna Mission, Narendrapur 

u. Ramakrishna Mission, Cherrapunji 

13. Ramakrishna Mission, Shillong 

14. Shri Ramakrishna Advaita Ashrasna, Kalady 

IS. Ramakrishna Mission Ashrama, Ranchi. 

16. Ramakrishna Mission Ashrama, Puri • 

17. Ramakrishna Mission Sevasram, Silcbar 

18. Ramalaishna Mission Vulyapith, Deoghar 

I~. Ramakrishna Mission, Along 

20. Scheduled Castes and Tribes All India Services etc. 
Pre-Examination Training Centre, Allahabad 

%1. Hind Sweepers' Sevak Sarnaj, New Delhi 

22. Bharatiya Ghamantu Jan (Khanabadosb) 
Sent Sangh, New Delhi . 
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(Figures in R~.) 

AMOUNT RELEASED 

1970-71 1971-7% 1972-73 

3 4 S 

8,71>430 9,07,776 7,96,196 

I.07,S35 93,285 %,29,%34 

43,940 ~42,735 43,713 

%,75,244 2,27,043 3,15,695 

2,14,938 1,98,430 2,47,457 

1,62,653 1,37,646 2,69,309 

86,797 

78,833 

31,824 

13,000 

~83,105 

9%,385 1,51,532 2,67,656 

4,42,149 4.OS,187 4,33,944 

26,830 33,070 40,209 

1,05,340 39,121 68,275 

S5,881 144,000 1,46,750 

40,240 39,500 56,3CO 

38,900 32,400 87,650 

25,000 

1,91,328 1,96,353 %,06,263 

1,68,.60 2.09,417 2,88,192 

6),4Q3 86,486 2.07,556 

75,210 '96,107 
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2 3 " S 

23. NatioDal Council ofE4ucation8l Research&. Train-
iDl. New Delhi 69.893 J,6,727 

2.f. ADdhra IWhtra Adimjati Snit Sanah, NelIore IS,ooo 1""760 1",9(l6 

2S. Thakkar BIpa Ashram, Nimakhandi IS,ooo 20,000 

26. 8bri Ramakrishna Ashnm, Nimpith 16,000 

27. An IDdia Women', Conference, New Delhi 6,os7 9,889 16,800 

28. Sri Rlmakriehna 8eva Kendra, Ranchi. S.ooa 

290 J.,;iwan Ram TlUIt, New Delhi 20,000 

30- Ramakrishna Mission, Kokrajhar 20,000 10,000 

31. 8billonl Budhilt Auociation, Shillona 30 ,000 
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APPENDIX m 
(See para 4.4 of the Report) 

SI. 
No. 

Name oC the 
Organisation 

Sc:hemIIa run Area oC Orants-in-
Operation aid aiWD. 

In 1973-74 

2 4 

1 Ramakrishna Mission Hostel for Scheduled Z4-Parganas 
Ashram, Narendrapur Cutestudenta, Train- (W.B.) 
(West Bengal) ina in crafts and 

dispensary 

:z Ramakrishna Minion, 
Cherrapunji. 

3 Ramakrishna Mission, 
Shillong 

Hostel IIDd educational CI- United 
cilities Cor Scheduled K &: J 
Tribes, Training in Hilla 
crafts etc. 

Hostel Cor Scheduled Shillong 
Tribe ltudents and I 
Mobile Dispensary. 

5 

41,110 

4 Sri Ramakrishna Advaita Hostel Cor Schcduled Ernakulam Distt. 63,445 
Ashrama, Kalady, Tribe .tudftlts 
Kerall 

5 Ramakrishna Mission 
Sevasrarn, Silchar 

6 Ramakrishna Mission 
Ashram, Purl 

7 Ramakrishna Mission 
Ashram, AlO1ll, Aruna-
chal Pradesh 

8 B~ Mimjati &vat 
S , Delhi 

Hostel Cor Scheduled Cachar Distt. 
Tribe ltudentS. 

Hostel for Scheduled Purl District 
Caste and Scheduled 
Tribe and other Ba-
ward CI_ students. 

Hostel and School for Siq Distt. 
Scheduled Tribe stu- Arunachll 
dents. Pradesh 

(i) Ashram School for Uttar Pradesh 
Scheduled Tribes OriI .. , Madhya 

(ii) Training ofWor- Pnldtsh, Assam, 
leers AIuac:bal Pta-

(iii) Tnining In Co- deIh, Ma-
opentiDD bInIIm'a aDd 

(iv) Publication of r. Delhi 
Macazine 

·Vide Report of Ministry of Home affairs (1973-74), pp. 109-11. 
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63,025 

2,16,265 

2,00,588 
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9 Smutl of India S0-
ciety. Poone. 

HOltel, edc:ati0llll 
iDIItitUdoIIs, ~ 
Schooll for Scheduled 
Tribes, Women'l 
Wel&Ie Cenre. Tra-
iDinI In drIfu. etc. 

U. P .• ADdhra 2048,'32' 50 
PndeIh,Oriau 

10 All IDdia WomeD', CoD- HOitel for Sc:beduJed 
fcreDce. New Delhi. Tn1le pll. 

II Bhuad,a. GIwmantu Mobile School., VO-
Jan (Kbana BodoIb) c:atiODal Ashram 
Sevak SUIIb. New Schools, and tecImical 
Delhi. trainilll for IIODIIIdic 

tribes. , 

and KuDatab 
State. 

Nilairi Distric:t 
(T. NIdu). 

AmbUa, Godbra. 
UjjajD, Yootmal, 
BiDDer, I>ehradUn 
District and 
Delhi. 

12 Andlua llaItra AdiDajati HoItelI, SchoolI and NeUorc and 
Sevak SlIIIb, NelJorc. TrainiDa in Craft. ~ 

for Sc:bedllled Tribes. District. 

13 Harilan Sevak Sualb, 
Delhi. 

(i) Ashram School. 
for Sc:beduled Caate. 
and Balwadia. Tech-
nical TrainiDa 
School,. 

(iii) Prop8pnda and 

Anand, Calicut, 
Raipur, Bhopal, 
Ganjam, BImi-
wara. Ma-
durai, Ghazi-
F, Rajuthan, 
Delhi, Tripara 
and Ori .... 

(ii) CrocbOI } 
pub'::~t 
UDt' All India. 

(ft!) Improvement in the 
worIdDa CODditiona ~ of Sweepers and 
ac:aftDFR 

12.793 

14 RImUriahna Million. TrainiDa o( tribal. in Around RaDchi 1,16,934 
RaDchi. modern IIricaImral in ChoflDllPlJr 

techniques, Animalhal- _'. 
bandry and poulUJ 
faJ'llliDa 

I, IDdiaD Red Qoa Socie- Matemity and 0Iild Tehri GIrwbal 3047,214 
lY, New Delbi • Welfare aenicea in and JIllDIU', 

bIIc:lward arcae. B ........ 
(U.P.). 

16 Scheduled CaIta" Tribea Pre-RumiDldon Train- All India. 
AlllncUa SenIcea Pre- ~ for IA.S. ere. eD-
BwwrnhwiOll "l'nIIniIII mJDatiOlll to ScbedaJed 
Centre, AllabaW. Castel aDd ScbedaJed 

Tribe and DonotIied 
Tribe c:andidatea. 
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17 BhantiJa Deprased 
Cl_ LeIpe, New 
Delhi. 

18 Hind Sweepers' SevIk 
Samaj, New Delhi. 

19 JlIWar Saran Ashram, 
Allahabad. 

20 

21 Rae', lAS Study COde 
New Delhi. 

22 Comemion of Teenaaen 
New Delhi. 

23 The 01edIirr Heme 
EIItcrn ~ Council, New De .. 

f1 

3 

Pr~ u:~~ AlIIDdia. apiDIt .. , 
hostels for post-1DIIric 
&pre-matDc ScbcduIed 
Castes students. 

Improvanent in the worm. ~tiODl of 
sweepers, Trainina in 
aafts 8Dd social wel-
fare ()eJItreI, Hostel for 
Scheduled Caste ltu-
dan, 

Propaganda 8Dd publici-
ty apinlt untoac:h.blli-
ty, traininI in printina 
t«hnoJoay. • 

Schemes for the beneftt, 
of Ori_ Sc:bed1IIed 
Castes/Tribes. 

Pro'ridini pre-aamiDation 
coachina to Scheduled 
Caste 8Dd Scheduled 
Tnlle amdidltel. 

Commtion on the pro-
blant of Adivai, 8Dd 
Hlrijlna held on 19th 
and 20th November, 
1973· 

U.P., Haryana, 
PunJdI, West 

=~ desh. 

Around Alilha-
bad Dian. 

omsa. 

All India. 

NcwDeJhi. 

Initial equipment for a Rancid 
CJeshire Home, Ranchi. 

5 

1 ... 3, 880 

4,905 

20,000 

30,650 

10,000 
(Ad-/t«:) 

• 10000 (A~) 



APPENDIX IV 
(Vide para 4 of Introduction) 

Summdry of conc1UBiomIrecommendations contained in the Report 

SI. Reference to' 
No. para number 

in the Repon 

(1) (2) 

1 1.5 

2 1.6 

Recommendations 

-------_._--------
(3) 

The Committee agree that voluntary efforts, 
besides Governmental activities, are essential for 
ameliorating the coDditions of Scheduled Castes 
and Scheduled Tribes. The Committee also note 
the objectives for which grant-in-aid are given 
by the Government of India to the Voluntary 
Organisation engaged in the welfare of Sche-
duled Castes and Scheduled Tribes. The Com-
mittee would like the Government to make an 
assessment of the impact made on the removal 
of untou~hability through the employment of 
Pnlch4mka and Bhajlm Manct.llies. The Com-
mittee suggest that assistance to the affected 
Scheduled Castes persons and pursuing with the 
Police authorities the stricter enforcement of the 
Untouchability (Offences) Act, 1955, should also 
be one of the objectives of the Voluntary Orga-
nisations engaged in the removal of untouch-
ability. 

Another objective which the Voluntary 
Organisations should have is to help Scheduled 
Caste and Scheduled Tribe persons in getting 
employment. In this context, the Committee 
would like to point out that in numerous cases, 
when the Committee have examined the various 
Departments and Public Undertakings, the Com-
mittee have been informed that copies of recruit-

---. ------- -----
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------------

(2) (3) 
----------------- -----

2.6 

2.7 

, 

3.11 

ment notUications[adveriiaements are forwarded 
to the recognised Voluntaly Organisations to 
sponsor Scheduled Oaste anet; Scheduled Tribe 
candidates for employment blit the response from 
such Organisationa is eithw nil or extreme},. 
poor. The Committee would like the Govern-
ment to impress on the Voluntary Organisations 
receiving grants-in-aid for the welfare of 
Scheduled Castes and Scheduled Tribes to play 
an e1fective and positli.ve role in this respect. 

The Committee desire that such Voluntary 
Organisations as are prepared to work in border 
areas or in interior[remote and difficult areas, 
where there is a large concentration of Scheduled 
Tribes[Castes, should be given preference in the 
aHocation of grants. 

The Committee suggest that while selecting 
Voluntary Organisations lor gants, the Ministry 
of· Home A1fairs should also consult the Commis-
sioner for Scheduled Castes and Scheduled 
Tribes. Voluntary Organisations, whose work 

. has been commendable, for example, the Rama-
krishna MiJsian, to cite as an instance, should be 
pursuaded to enlarge the scope and area of their 
activities for the welfare of Scheduled Castes 
and Scheduled Tribes and greater allocatiODl 
made for grants to them. Voluntary Organisa-
tions, whose work has not been found satisfac-
tory, either by the Commissioner for· Scheduled 
Cast. and Scheduled Tribes or by the Director 
General of Backward Ch .... Welfare should be 
removed from the list of Organisations entitled 
to such gr_ta. 

The Committee need hardly empaasise that 
in order to assess the proper working of the 
Voluntary Organisations, it is essential that the 
schemes undertaken 1;Iy them for the welfare of 
Scheduled Castes and Scheduled Tribes should 
be thoroughly inspected by the Ofticials of the 
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i _ 
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\ '.. 

6 3.12 

.. .:.,' .. 

. . 
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I 

t 

. ~ .~ .. 

&.16 

(3) 

Ministry of Home Mairs. The Committee are 
sorry to note that the Zonal DirectorslDeputy 
Directors of the Directorate General of Back-
ward Classes Welfare have not been able to ins-
pect each year all the Voluntary Organisations 
receiving grants from the Government of India. 
The Committee desire that the Ministry of Home 
Mairs should tighten th¢r inspection machinery 
80 that the working of each and every Voluntary 
Organisations receiving grant-in-aid is thorough-
ly inspected every year. This will have a pro-
per check on the implementation of approved 
schemes by the Voluntary Organisations. 

Besides including a chapter on the working 
of the Voluntary Organisations in their Annual 
Reports made available to Members of Parlia-
ment during the General Budget diSl!ussions, the 
Committee would like the Ministry of Home 
Affairs to bring out a pamphlet or brochure 
publicising the objectives for, and terms and 
conditions on, which grants-in-aid can be availed 
of by Voluntary Organisations working for the 
welfare of Scheduled Castes and Scheduled 
Tribes. Such a pamphlet or brQChure may also 
describe the procerlure for making applications 
for grants-in-aid, inspections, achievements etc . 
for guidance of all concerned. 

The Committee note that during the First, 
Second and the Third Five Year Plans, Rs. 22.63 
lakhs, Rs. 87 lakhs and Rs. 1.\05 crores, respec-
tively, were given to the Voluntary Organisa-
tions for the welfare of Scheduled Castes and 
Scheduled Tribes and other backward classes . 
During the Fourth Five Year Plan, out of Rs. 2 
crores allocated for this purpose, only Rs. 1.69 
crores was actually ma~ available to the Volun-
tary Organisations. For the Fifth Five Year 
Plan, Rs. 4 crores is allocated for distribution to 
the Voluntary Organisations. Looking to the 

-----_._-------
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8 4.17 

\ 

9 4.18 
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(3) 
-----.-----. 

gigantic task and the extent of Voluntary effort 
needed to ameliora·te the conditions of the Sche-
duled Castes and Scheduled Tribes, the Col""mit-
tee regret to note that from the very beginning 
insignificant amounts have been allocated for 
payment to Voluntary Organisations fot their 
activities. The Committee are of the opinion 
that with the steep rise in the costs of everything 

. the amount proposed to be allocated for the pur-
pose during the Fifth Five Year Plan is very 
meagre and the Voluntary Organisation ,.,m not 
be able to do full justice to the problems of the 
Scheduled Cas~ and Scheduled Tribes. The 
Committee strongly urge the Ministry 'of Home 
Affairs and the Planning Commission to recon-
sider the matter and substantially increase the 
allocation for grants to Voluntary Organisations 
in the Fifth Five Year Plan. The allocation of 
more funds will also enable the Ministry ot 
Home Affairs to give. gra.nts to such of the 
deserving Voluntary Organisations which could 
not get grants in the past. 

The Committee recommend that with a vIew 
to avoid complaints of delay in making payment 
of grants to the Voluntary Organisations, the 
Ministry of Home Affairs should endeavour to 
release the first instalment of the grants-in aid 
by the 31st May and the second instalment by 
the 30th September of each year on getting the 
relevant information and documents from the 
concerned Voluntary Organisations so that the 
schemes launched by them are not hampered. 
The Committee would also like the Ministry of 
Home Affairs to simplify the procedure and 
forms in this connection to cut down the delays 
to the minimum necessary for the purpose. 

The Committee are glad to find that one of 
the conditions on which grants-in-aid are given 
to Voluntary Organisations is that the Organisa-
tions will agree to make reservations for Sche-
duled Castes and Scheduled Tribes in the posts 
under them on the lines of the reservations pro-

--_._-----
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to 4.19 

11 5.3 

(3) 

vided in service under the Cen~al Government 
for these communities. The Cohlmittee, how-
ever, regret to point out that this condition is by 
and large observed by the Voluntary Organisa-
tions in its breach. For instance, the commit-
tee appointed by the Delhi Administration to en-
quire into the happenings of the Kasturba Balika 
Vidyalaya, New Delhi, 'which is run by the 
Rarijan Sewak Sangh, an Organisation receiv-
ing grants from the Government, has pointed 
out that there was not a single Schedulerl. Caste 
teacher in this Vidyalaya and among the other 
employees' also there were very few Scheduled 
Castes. The Committee, would, therefore, like 
the Government to ensure that this condition 
prescribed by them for making grants for 
Voluntary Organisatlons is fulfilled by each and 
every such Organisation. 

The Committee would also like the Ministry 
of Rome Affairs to impress upon the Voluntary 
Organisations receiving grants from the Govern-
ment of India to have on their managing com-
mittees and among their workers representatives 
of Scheduled Castes and Scheduled Tribes. 

The Committee are sorry to note that (lnly 
two Voluntary Organisations, namely, the 
Harijan Sevak Sangh, Delhi a.nd the Hind 
Sweepers Sevak Samaj, New Delhi, are given 
grants by the Ministry of Flome Affairs for im-
provement in the living and working conditions 
of the scavengers and sweepers. The scavengers 
and sweepers are the lowliest of the low. The 
Committee need hardly emphasise that greater 
importance should be given to the improvement 
of the miserable conditions in which the scaven-
gers and sweepers live and work. The Com-
mittee recommend that more and more Voluntary 
Organisations should be encouraged to under-
take this work and. if necessary, more liberal 
grants, with less rigid terms and conditions, may 
be given for this purpose. 
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--------_._---

The Committee realise that in these days of 
hard times it is rather dttBcUlt for private Volun-
tary Organisations to raise funds by donations 
received from philantbrephists. It is precistdy 
for this reaBOIl that tbe Committee have recom-
mended. in para.4.16 of the Report that the allo-
cation 1M grants to VGlUDWy Organisations in 
the Fifth Five Year Plan shoUld he substantially 
. increased. 

In view of the above pOsition, the Commit-
tee appreciate the effortS"of the Voluntary Or-
ianisations menticned in para 6.4 of the Report 
which raised funds from private IJources for 
ameliorating the conditions of Scheduled Castes 
and Scheduled Tribes. 'i1te Committee would 
like all Voluntary Organisations to emulate this 
example and made speeial and consistent efforts 
to enUst ftnancial help from the general public to 
maximum possible extent for their welfare 
schemes. 

The Committee note. that all the tribal areas 
of the c:ouatry JU"e not.;se:r:ved by the Voluntary 
Ckguiaatka. The C()RlRljttee need not em-
pb .. i •. that the conditiou of the Scbeduled 
Tribes deserve apecial. aiteDtion. The Schedul-
ed Tribes are ..,eraUT at ,the lowest level of 
literacy. Their; lauds ..... heeo encroached 
8pQIl. by DOD-triWtla. They. are also subjected to 
otll.er forms. of ~tatioD-. In the opinion of 
the Cmmitt;ee,' the Velunlal:y Organisations can 
play 811 importaAt roIeJn tbtinging about an Im-
FOvement in the altair. ttl. the tribals. The 
Committee desire that:.more Voluntary Organi-
sations should be encouraged to undertake social 
and educational work in areas ha~g concentra-
tion of Scheduled Tribes. GoverDment should 
also impress upon the Volw1tary Organisations 
to take special interest in educating the Schedul-
ed Tribes regarding the laws and regulations 
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b 8.15 

16 8.16 
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(3) 

made for their benefit and help in getting them 
financial and legal assistance. 

The Committee note that the Voluntary 
Organisations have not Sow devoted sufficient 
attention to the economic upliftment of the Sche-
duled castes and Scheduled Tribes. The Com-
mittee desire that the Ministry of Home Mairs 
should advise the Voluntary Organisations to ex-
plore the possibilities of development of handi-
crafts and village industries for the benefit of 
Scheduled Castes and Scheduled Tribes. They 
slJould also start train!ng-cum-production cen-
tres and the training programme should be link-
ed up with the production activity. This will 
facilitate the trainees to acquire the ma.nual skill 
in a particular craft, and also knowledge of the 
methods of business organisation in the respec-
tive trade. 

The Committee feel that the Voluntary 
Organisations can play a very useful role in or-
ganJafng cooveratives of the Scheduled Castes 
and Scheduled Tribes in the fields of arts and 
crafts, small scale industries and agricultural 
activities. Fonnation of cooperatives will help 
the Scheduled Castes and Scheduled Tribes to 
get the required raw malerials, credit and· mar-
keting faci1lties with less difficulty. Voluntary 
Orpniaations can also help the Scheduled Castes 
and Scheduled Tribes in availing of the legal 
aid, provision for which is made by several State 
Governments for the benefit of these com-
munities . 

The Committee would like the Government 
to prepare some guidelines for the benefit of the 
Voluntary Organisations engaged in the weHare 
of Scheduled Castes and Scheduled Tribes in the 

---------_ .. _--
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matter of formulation of their schemes and pro-
perly channelising their activities so that opti-
mum benefit is derived from the money spent for 
this purpose. The Voluntary Organisations 
should also be advised to seek the cooperation 
and help of the Social Welfare Department of 
the States concerned for better implementation 
of their schemes. 

MGIPND-LS 11-666 ~17-6-74-950. 
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